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* IN THE HIGH COURT OF DELHI AT NEW DELHI
+ GTC 172002
COMMISSIONER OF INCOMI' TAX CEN . Petitioner
Through Mr. Sanjeev Khanna, Adv.,
Versus
; LATE, :ULSHAN KUMAR THR. [.R'S MR, BHUSHAN ..., Respondent
- Through Mr. Satyen Sethi, Adv,

CORAM: -

HON'BLE MR, JUSTICE SWATANTER KUMAR

HON'BLE MR. JUSTICE MADAN B. LOKUR

ORDER

% 03.03.2005

[earned counsel appearing for the Appellant has placed on record a
copy of the letter dated 1% March, 2005 received | by him from the
concerned Department, 1In ifiew of the letter, it is apparent that no
reference was filed for the relevant assessment year in the case of the
father of the Assessee involving the same question and decided by a
common order. No question of law arise, Keeping in view the principle of

e

SACHKHAND PRINTERS 01/05



2005:DHC:12358-DB
+'St. No. Date. | Orders
consistency, we dismiss this appeal.
| MADAN B, LOKUR, J
, MARCH 03, 2005
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